10519  Writien Answers

ST K AT AFF 3 AT FRAAT AT E
iy

() «T W FF TF ICT &
s ?

faar Ay (sl WYTRSY FWE)
(®) & (a) n& frazor @90 ¥ 749
gz Ty g a2 [Rfed fwe oy
T3 RO ic)

indian Air Force Personnel returned
From Congo

3079. Shri Bhagwat Jha Azad: Will
the Minister of Defence be pleased to
state:

(a) whether somc combatant person-
nel of the Indian Air Force have re-
turned to India after their ‘peacc
mission’ in Congo;

(b) if so, how many; and

(c) whether new personnel  hive
been seni in place of the returned
ones?

The Minister of Defence (Shri
Krishna Menon): (a) Yes, Sir,

(b) Officers 64 in different batches.
Airmen 186.

(c) Yes, Sir.

Namgia-Kaurik Road

3080. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether there is any proposal
to connect Namgia (in Himachal Pra-
desh) with Kaurik in Spiti by a
motorable road;

(b) if so, the probable expenditure
to be incurred on it; and

(¢) whether it will form part of
National Highway No. 1, the Hindu-
stan Tibet Road?

The Minister of Defence (Shri
Krishna Menon): (a) No, Sir.

(b) Does not arise.

(¢) No, Sir,
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LAF. Palam

3081. Shri S. M. Banerjee: Wil) the
Minister of Defence be pleased to
state:

(a) whether it is a fact that regular
civilian establishment in No. 3 Wing
LLA'F. Palam has not so far been
sanctioned although civilians are
working there for the last several
years against the vacancies of Airmen;
and

(b) what action Government pro-
pose to take to sanction the establist.-
ment?

The Minister of State in the Ministry
of Defence (Shri Raghuramaiah): (a)
and (b). A number of regular civilian
posts have been established at No. 3
Wing. In view of the operational role
of the Unit the remaining posts there
are established for service personnel.
Civilians are employed against air-
men vacancies purely as a temporary
measure.

Works Committee in 505 Army Base
Workshop

3082. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
stlate:

(a) whether it is a fact that the
Works Committee in 505 Army Base
Workshop, Delhi Cantonment, func-
tioned for two years during the period
1959-61 in contravention of the rules
of Industria] Disputes Act, 1947 under
which the normal term is two years;

(b) whether fresh elections have
been held; and

(¢) how many seats Mazdoor Pan-
chayat has captured?

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah):
(a) In accordance with Rule 62(1) of
the Industrial Disputes (Central)
Rules, 1957, the term of office of
Workmen’s representatives on the
Works Committee, other than a mem-
ber chosen to fill a casual vacancy,
is two years. The Works Committee
in 505 Army Base Workshop, Delhi
Cantt. continued to function beyond





